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O.A. 601/96.

K. appala Naidu

¥s.

1. The Divl. Railway Manager,
Waltair Divisien,
SE Rly, Waltair,
Visakhapatnam,

2. The General Manager,
SE Railway, Garden Reach,
Calcutta(W.B.).

3, The Unien of India,

Rep, by its Secretary,
Min. eof Railways, New Delhi,

Ceunsel for the Applicant :

Ceunsel feor the Respendents :

CORAM;:

Dt. eof Decisien :

.+ Applicant.

|
|
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.+ Respendent

Mr. P. Briz Mehan S

Mr. N.R.Devaraj,SC

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

04-06-96.
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Oral Order(Per Hom'ble Shri R.Raagarajan,Member(A@mm,) X

Hegrd Mr. P.Briz Meham Singh,

!

leaarpned ceunsgl

fer the applicant and Mr.Satyamarayana fer Mr.NR.Devlsraj,

!

F

learred counsel fer the respondents.

2, The applicant im this OA is new werking as

Khalsgi Helper im the Enginemring Divisiem st Araku

It is gtatad by him that during

Raeilway Statien.

the

year starting grem first January 1988 he was net 'iR] a

fit gpame of mind cue te

puring the peried from first January 1986 te 30th

Nevemker 1995 he alleges that his pay ard allewances

seme calamity im his heuse|

were net paid preperely and the pay given te him;dLriﬁg

that wmeried was much shrert ¢hem what he is entitléd te.

He has fil®é hand written pay slie reperted te ke

the menth &f December 1995 te state that he get;a
‘ f

Fer

het

smeunt ef Rs.2,045/~ as may and allewances fer ﬁhat menth.

It is further gtateé that after that peried he is

gimilar ameunt as pay and allewancesz sfter mecess

geductiens.
' '
|

spplicant submitg that the applicant is entitleg
payment er mear abeut that eyen befere December 1

’ !
he was paid calary amé allewamces much lewer thar
F

indicated in slis at Anrexure-I. It is furthef 8

he had 1saued twe legal nmetices en 28-09- e2 an& 1

all@clpc thst he is entitled fer mere way anrd alﬂewances

'

thanr what is paid te him during the peried Januax

Nevember 19%5,

i S

BUt\lt is st;ﬁéé thﬁ%&ﬁﬁxrﬁfiéiiﬁ

te him fer these legal netices. |
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Frem the abeve the leazrped ceunsel fe

ettinrg

ry

r the

fer similar
%95, But
that ameuwt
tated that

R-10-94

v 1988 te

SPbeenﬂlssue@
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Aggrieved by the abeve he has filed this Q
praying fer a directien te the reppendents te pay th
arrears ef difference ef ameunts liable te be paid tg
by fhe'respendents‘f@r the peried frem first Januar]
te 30th Nevember 1895, |
4, ' The learned ceunsel fer the applicant sub:

that the respendents may file a shert reply indicat

73

e
him

v 1988

hitted

ing the.

N End en

payment made te him during the peried quéﬁed abeve

The que

that basis further directien can be given.

invelved here is whether the applicadt:had been pai
0 be

of rot during that peried,
Hanca, 3

slip, It is enly & fmctual verificatien.

the eapinien that re useful purpese will be s8rved i

respendents _re asked te file reply imdicating the

stien

@ preperely
from

This can easily[verif%%iiZﬁﬁthe pay

am af
f the

payment

made during that peried. Imstead the applicant hi

can check the pay sheets for the menths frem First
he

self

January

1988 te BOth Nevember 1995, 1In caseéis net‘able t% check up

. he " be
the pay sheets gs/is reperted te/illiterate, he may

€ake

the assistance of a literate empleyee or his ceunspl and

check the same at theé%éﬁf@@ijﬂ%ﬂf;}the pay . Ehees

prepared,

for the whele peried he has been psid shert and he

g

In case it is feund that fer seme menthls

sare
are
HEX or

has te be

paid mere than whet he has received fer that peri#d he may

submit a representatien te the concerned efficer incharge

and if such _epresentatien is received the cencerned efficer

incharge sheuld examire the cgse and give a speaking reply

indicating the pesitien te him within twe menths flrem the date

ef receipt ef 5 cepy ef that representatioen. Iiifhe
»

Ll L N TR O

applicakt i.

Y

etill aggrieved by the reply teo be givenLPe is free te appreach

" this Tribunal under sectien 19 of the A.T.Act. I

cencerned mfficepé firgg thet he has been paid leg

N
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~@ayment in seme ef the merths er in all the menths he

Y .

what 18 éue te him, the difference in the ameunt  sheu
be paid te him immediately thereafter within feur mern
srem the date ef receipt of the reawreseptation frem t
applicant.
5. In the result, the OA is diceosecé ef as dire

helew: -

1

the

he

gted

The apelicant sgheuld visit the premises of tTe

effice where his pay sheets are stackeéjfixing erier
apseintment, if required alemgwith an educgted empley
@f‘the gepartmant er his‘learneé ceoungel @nd check wh
there is any dissrepancy im regsrd te the payment of
way acéd allswances fer the memth frem first Jamuasry 1

te 30th Nevember 1995, If he finmds any discrepancy i

sheuld file & representaﬁi@m te the cencerred effici#
If such a reeresentaticn is received by the ceﬁcerneﬂ
efficial the same should be dispesed of by the cencer
after gerutiny ef the pay sheets within tw§ mepthe frf
the date eof receiet ef such a reeresentatien, If the
efficial é@acerneé finde that thefe‘is ghert payment
actien sheuld immedigtely be initiated te make geed ¢
shert payment and te pay him the arrears within feur

srom the date ef receipt of @ cepy of his resresentaft

If the awplicant is still ggeorieved by the reply te jpe

given er the shert payment is wremgly decided he may
a frash OA if se ,gvised under sectien 19 ef the (AIT.
€. The OA is erdered accerdingly at the admisgi

stage itself., Ne cests.
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file

Act,

en

{(R. Rangarajan)
Member (Admn.)

Dated : The ath Jume 1996,

(Dictate@ in Cpen Ceurt) /?Ude .
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0.A .NB.601/96
Copy to:

1. The Diyisionpal - -Rajiluay Managar.
Waltair Division,
South Eastsrn Railway,
Waltair, Yisakhapatnam,

2. The Genaral Manager,
South Eastern Railway,
Garden Reach, Calcuttav43.

34 The Secrltary, Min. of Pailuaya,
New Delhi.

ﬂxxﬁnaxsnnxxknxmxxﬁtRaugaxa3an; ‘ .

4, One copy to mr.P ‘Briz Mohan singh, Advocate,
CAT,Hyderabad. :

5¢ Ons copy to MrJNJR,Dawraj, Sre.CGSC, CAT,Hyderabad.

6+ One copy to Library,CAT Hyderabad.
7. One duplicats capy.
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